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Embassies gave timely warning that 
something was going to happen, our 
Embassy did not. May I know whe-
ther any enquiry has been made into 
this allegation, and whether it has 
been ascertained whether other foreign 
Embassies wamed their nationals, 
while our Embassay failed and if so, 
why? 

Shrimati Lakshml Menon: In the 
statement I have stated that there 
was no warning. No Embassy could 
give any warning, because nobody 
know that the coup d' etat was going 
to take p:acp. All that happened 
was that the people who have sub-
itt~  the mpmorandum have en-
closed a lettl'l' by thl' American 
Ambu:;sadur to his natlOnal; saying 
that h" would like to notify it any 
such c\"enls took plac(' in fulun'. In 
the m,'untirnc' he ga\,e them the 
a ~l anc  tll.:!! th,· Emba,sy was there 
to protect th,·m. That is all thai had 
happcnpd. thn! is ,d.1 tl1:;1 was 
brought to OUI' notil'l' 

Shri A. !\I. Tariq: May seek a 
clarification from t1w him. Deputy 
Minill'l'? l\Llj' I k'lUw whether 
those Indi:ms who had i (~  this 
compaint and sent it (0 !lJe Ministry 
were inform"d by thl'. Ministry that 
their complaint was not co J (~ct  or 
that lh(>), were not taking action on 
it? 

Shrimati Lakshmi Menon: Certain-
ly it was done. 

12.29 brs. 

PAPERS LAID ON THE TABLH 

ORISSA APPROPRIATION ORDINANCE, 1961 

AND 

PRESIDENT'S ORDER WITHDRAWING TB!l 

ORISSA APPROPRIATION ORDINANCE 

l'b.e Minister 01 State In the tllDIs-
try 01 Home AftaIn (Shri Datar): i ~,  

I beg to lay on the Table, under .,> 
Article 213(2) (a) of the Con.,titution 
read with clause (c) (iv) ot the Pro--
clamation dated the 25th February, 

(Railwa1ls) 

161, issued by the President in rela-
tion to the State of Orissa-

( 1 )  a copy of the Orissa Appro-
priation Ordinance, 1961 
(Orissa Ordinance No·3 of 
1961) promulgated by the 
Governor of Orissa on the 
23rd February. 1961. [Pta.cfld 
in Library, See No. LT-2725/ 
61J. 

(2) a copy of the President's 
Order dat<'d the 10th March, 
1961 published in Notifica-
tion No. G.S.R 343 dated the 
10th Mal'eh, 1961, withdraw-
ing the Oris,;a Appropriation 
Ordinance, 1961. [PI(lced in 
Lib1"Ury, See No. LT-2726/ 
611. 

NOTIFICATIONS ISSUIm UNDEH KIIADI AND 

VILLAGE INDUSTRH:1; COMMISSION ACT 

AND ESSENTIAL COMMODITIES ACT 

The Minister of Industry (Shrl 
Manubhai Shah): I beg to lay 011 the 
Table a cOPY of "ncb of (hI' follow-
ing Notifieutions: 

(i) Thl' Khadi und Village Indus-
tl'i('s Commission (Anwnd-

nwnt) Huh'S, 1961 u li~l  

in Notification No. G.S.R. 255 
dak-d the 4th March, J!J61, 
under ~u ~cction (3) of Sec-
tion 26 of the Khadi and Vil-
)age ln u~t ic  Commission 
Act, 1956. [Placed in Ub-
rary, See No. LT-2727/6J]. 

(ii )The Woolll·n Textiles (Produc-
tion and Distribution) (Con-
tro) (Amendment) Order, 
1961 published in Notification 
No.S.O. 426 dated the 25th Feb.. 
ruary, 1961, under Bub-Bc'ction 
(6) of Section 3 of the Essen-
tial Commodities Act, 1955. 
rPlaced in LibrQrJl, S •• 
No. LT-2728161]. 

ESTIMATES COMMITTEE 

HUNDRED AND EIGHTH Ra>oln' 

8Jui Daappa (Ban,aJore): I be, to 
prescnt the Hundred and Eighth He-


